CENTRAL ADMINISTRﬁTI”F TRIBU”
PRINCIPAL BENCEH

¥ ouou

GhL Mo, 1150 of 1987

~h
B
—
~
W
o0

New Delhi, this 2oth day of Jun

HON BLE SMT. LAXKSHMI SWAMINATHAM,MEMBE EKJ)
HON BLE SHRI K. MUTHUKUMAR, MEMBE

oo e
R.5. Yerma /

S/0 Late Shril Pa
k7o E G-120, [nder
Naw D@lhj -1 1 0012 e ’)\’ DJ LR R

py Advocate: Snri B, J0 Malwvanlia

!

1. Lt. Governor, Delhil.

through Special Becrstary Lo L.a,

Rai Niwas

Daelhi-11005%4,
z. The Chief Secrelary

Govi., of M.C. T, of Delhi

5" Sham Nath Mairg

Delhi-1100%4,
3. T ne Secretaiy

Nepar tm an: of Soclal Welfare

Govt., of WN.C.T. of Delhi

5 Sham Nath Marg

Delhi-1100%4 .
4. The Director

Depaitment of Social Welfare

Govt., of MLC.T., of Delhi

Canning Lane, 0ld I.7.I1I. Building

K.G. Marg

Mew Delhi-110001 ... FRespondents

By Advocate: Shirl Arun Bha
- IS -~

Fdwad through
nroxy counsel Shrl Despak Bn

ardwad.
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Hon ble Smt. Lakshml Swaminathan.M(0J)

learned
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the respondentes has submitted a copy of the ordar

dated 25.6.98 passed by the Lt. Governor of Delni

under F,R.WQIB)'IJ‘a, oirdering pavment of Full pay and

y7




allowances Lo

rhe applicant, shri  R.5. Yerma,

K

suspension

the period of

£

ro deduction of nayment of

syuhesisteance allowance already pald Lo nim for the sane
period (oopy placed on record).
Z. The leairned counsel for the applicant  has

the maln clalm rega

allowances as olaimed n

3 o g ey [P V.
satisfied However, ne submits

that ©ill date no nayment has been celived by the
applicant. He has also dirawn our attention to the

(Annexure-3) whersin 1L nas

stated that Cthe Lt covernor of Delhi ie pleased Lo

ragularise  the sl spehslon seriod of the applicant zn

SUSDEnsSion period as spent on duly. e,

claims urndu

®
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that in view of the

f- o L . . -

rhe pay and

Wwhich has now

'

interest at the rate of 18% 0.&. w. e, f. 1.10.5%2,
i.e. the date on which the ﬂavm snt ought to have been
rocelved by the apoplicant. The anplicant i1s stated to
have retired Trom §8x’1(w woe.T. 31.12.8%9. Leained
counsal hmite that under FLR.Sa(BY (I A, the

ompetent authorlty ought to have passed

regarding  bhe pay &bl allowances to be paid Lo the
o licant for Lhe perlod ¢ cnarmanstinn and pald RS
AppLlcant Of Lne peirlo C suspension anag pala IR
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3 We have also heard learned proxy counsél For

-~

the respondents on the abowve.
& We  nobte that

dated 14.9.92 had been

3

[

aubinority rvegularising
on duty., the applicant has admittedly made his Tirst
representation to  the respondents only on  2.2.94.

This 0A has been filed on 14.5.97. We also note that

by order dated 7.4.94, 1t was  ordered that the
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14.9.97 and the Accounts Officer-I, Directorate of

ial) Welfare(Ha) had been informed to make the
payment of difference of pav urgently. A cooy of this

U N b -
orger has neen

further steps -the res

Saing payment  and

D

arence of pay. Therefore, taking into acoount
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thtallty  of the facts and clrcumstances of the case,
while no doubt there 1s some delay on the part of The

applicant  In pursuing hils remedy, there ls  certainly

some Tault on the part of

making the due pavyment of pay and allowances b

-~ -~ e e N T pu}
SUIPension e 100,

pald  in time.
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